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Name in BLOCK LETTERS 
Position with or in relation to the creditor  
Address of the person signing 
 
* PAN, Passport, AADHAAR or the identity card issued by the Election Commission of India. 

AFFIDAVIT 

I, [name of deponent], currently residing at [insert address], do solemnly affirm and state as follows:  

1. [Name of corporate debtor], the corporate debtor was, at the insolvency commencement date, being the 
__________ day of __________ 20__, justly and truly indebted to me for the claim, the value of which 
amounts to Rupees. [insert amount of claim].  

2. In respect of my claim, I have relied on the documents specified below:   

[Please list the documents relied on as evidence of claim] 

3. The said documents are true, valid and genuine to the best of my knowledge, information and belief.  

4. In respect of the claim, I have not nor has any person, by my order, to my knowledge or belief, for my use, had 
or received any manner of satisfaction or security whatsoever, save and except the following (if any):  

[Please state details of any mutual credit, mutual debts, or other mutual dealings between the corporate debtor and 
the creditor which may be set-off against the claim.]  

Solemnly, affirmed at [insert place] on _________________ day, the __________day of__________ 20_____ . 

 

Before me, 

 
Notary / Oath Commissioner  

Deponent's signature  

VERIFICATION 

I, the Deponent hereinabove, do hereby verify and affirm that the contents of paragraph ___ to __of this affidavit are 
true and correct to my knowledge and belief and no material facts have been concealed therefrom.  

Verified at ______ on this _____ day of ____ 201__ . 

                                                                     Deponent's signature” . 

Dr. M. S. SAHOO, Chairperson 

[ADVT.-III/4/Exty./189/17] 

Insolvency and Bankruptcy Board of India 

Note : The Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) 
Regulations, 2016 were published in the Gazette of India Extraordinary vide notification No.  IBBI/2016-
17/GN/REG004 on 30th November, 2016. 

 

अिधसूचना 

नई िदल्ली, 16 अगस्त, 2017 

भारतीय िदवाला और शोधन अक्षमता बोडर् (कारपोरेट ᳞िᲦयᲂ के िलए फास्ट ᮝैक िदवाला समाधान ᮧिᮓया) (संशोधन) 
िविनयम, 2017 

सं. आई.बी.बी.आई./2017-18/जी.एन./आर.ई.जी.14.—भारतीय िदवाला और शोधन अक्षमता बोडर्, िदवाला और 
शोधन अक्षमता संिहता, 2016 की धारा 240 के साथ पिठत धारा 196 की उपधारा (1) के खंड (न) ᳇ारा ᮧदᱫ शिᲦयᲂ का 
ᮧयोग करते हुए, भारतीय िदवाला और शोधन अक्षमता बोडर् (कारपोरेट ᳞िᲦयᲂ के िलए फास्ट ᮝैक िदवाला समाधान 
ᮧिᮓया) िविनयम, 2017 का संशोधन करने के िलए िन᳜िलिखत िविनयम बनाता ह,ै अथार्त्:—  

1.  इन िविनयमᲂ का संिक्ष᳙ नाम भारतीय िदवाला और शोधन अक्षमता बोडर् (कारपोरेट ᳞िᲦयᲂ के िलए फास्ट ᮝैक 
िदवाला समाधान ᮧिᮓया) (संशोधन) िविनयम, 2017 ह ै।  
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2. ये राजपᮢ मᱶ उनके ᮧकाशन की तारीख से ᮧवृᱫ हᲂगे । 

3. भारतीय िदवाला और शोधन अक्षमता बोडर् (कारपोरेट ᳞िᲦयᲂ के िलए फास्ट ᮝैक  िदवाला समाधान ᮧिᮓया) िविनयम, 
2017 (िजन्हᱶ इसमᱶ इसके प᳟ात् मूल िविनयम कहा गया ह)ै मᱶ, िविनयम 9 के प᳟ात् िन᳜िलिखत िविनयम अंतःस्थािपत 
िकया जाएगा, अथार्त्:— 

“ 9 क. अन्य लेनदारᲂ ᳇ारा दावे  

(1)  िविनयम 7, 8 और 9 के अंतगर्त आने वाले लेनदारᲂ से िभ᳖, ऐसा ᳞िᲦ, जो लेनदार होने का दावा कर रहा ह,ै 
अंतिरम समाधान ᳞ावसाियक या समाधान ᳞ावसाियक को ᳞िᲦगत रूप से, डाक ᳇ारा या इलैक्ᮝािनक माध्यम से 
अनुसूची के ᮧरूप च मᱶ अपने दावे का सबूत ᮧस्तुत करेगा ।  

 (2) उपधारा (1) मᱶ िन᳸दर᳥् लेनदार के दावे के अिस्तत्व को िन᳜िलिखत आधार पर सािबत िकया जा सकेगा –  

(क)  िकसी सूचना उपयोिगता (इन्फारमᱶशन यूिटिलटी), यिद कोई ह,ै मᱶ उपलब्ध अिभलेख; या  

(ख)  ऐसे अन्य ससंुगत दस्तावेज़, जो दावे को स्थािपत करने के िलए पयार्᳙ हᲂ, िजनके अंतगर्त िन᳜िलिखत मᱶ से 
कोई एक या सभी आते ह ᱹ:-  

(i) दावे की तुि᳥ की मांग करने संबंधी दस्तावेजी सा᭯य; 

(ii) लेनदार की बᱹक िववरिणयां, िजनसे यह दिशर्त होता हो िक दावे की तुि᳥ नहᱭ की गई ह;ै 

(iii) उस न्यायालय या अिधकरण का आदशे, िजसने दावे की तुि᳥ न होने पर न्यायिनणर्यन िकया ह,ै यिद कोई ह ै ।” 

4. मूल िविनयमᲂ की अनुसूची के ᮧरूप क मᱶ, “िवᱫीय लेनदार” शब्दᲂ से ᮧारंभ होने वाले और “ᮧस्तुत कर सकते ह ᱹ।” शब्दᲂ 
से समा᳙ होने वाले पैरा के स्थान पर िन᳜िलिखत पैरा रखा जाएगा, अथार्त्:- 

 “िवᱫीय लेनदार केवल इलैक्ᮝािनक माध्यमᲂ ᳇ारा दावᲂ के अपने सबूत ᮧस्तुत करᱶगे । अन्य सभी लेनदार, 
दोनᲂ के सबूत ᳞िᲦगत रूप से, डाक ᳇ारा या इलैक्ᮝािनक माध्यमᲂ ᳇ारा ᮧस्तुत कर सकᱶ गे ।”  

5. मूल िविनयमᲂ की अनुसूची मᱶ, ᮧरूप ङ के प᳟ात् िन᳜िलिखत नया ᮧरूप च अंतःस्थािपत िकया जाएगा, अथार्त्:—  

“ᮧरूप च 

लेनदारᲂ ᳇ारा (िवᱫीय लेनदारᲂ और पिरचालन लेनदारᲂ से िभ᳖) दावे का सबूत 

[भारतीय िदवाला और शोधन अक्षमता बोडर् (कारपोरेट ᳞िᲦयᲂ के िलए फास्ट ᮝैक  िदवाला समाधान ᮧिᮓया) िविनयम, 
2017  के िविनयम 9क के अधीन] 

तारीख ……….. 
सेवा मᱶ, 

अंतिरम समाधान ᳞ावसाियक/समाधान ᳞ावसाियक  

[िदवाला समाधान ᳞ावसाियक/समाधान ᳞ावसाियक का नाम] 

[सावर्जिनक घोषणा मᱶ िदया गया पता] 

ᮧेषक 

[लेनदार का नाम और पता]  

िवषय:  दावे का सबूत ᮧस्तुत करना । 

महोदया/महोदय 

 
मᱹ.............[लेनदार का नाम], ....................... (कारपोरेट ऋणी का नाम) के मामले मᱶ कारपोरेट िदवाला समाधान 
ᮧिᮓया की बाबत दावे का िन᳜िलिखत सबूत ᮧस्तुत करता हू ं। इसके ब्यौरे नीचे उपविणर्त िकए गए ह:ᱹ  
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िविशि᳥या ं

1. लेनदार का नाम  
2. लेनदार का पहचान संख्यांक 

(यिद कोई िनगिमत िनकाय िनगमन का पहचान संख्यांक और 
सबूत दतेा ह ै । यिद कोई भागीदारी फमर् या ᳞ि᳥क सभी 
भागीदारᲂ या ᳞ि᳥यᲂ के पहचान अिभलेख* देता ह)ै 

 

3.  लेनदार का पᮢ-᳞वहार के िलए पता और ईमेल पता   
 

4. दावे का िववरण (िजसमᱶ िदवाला ᮧिᮓया ᮧारंभ होने की तारीख 
को दावे की राशी शािमल ह)ै 

 

5.  उन दस्तावेज़ᲂ के ब्यौरे, िजनके ᮧित िनदᱷश से दावा िस᳍ िकया 
जा सकता ह ै 

 

6.  इस संबंध मᱶ ब्यौरे िक दावा कैसे और कब उद्भूत हुआ  
7.  कारपोरेट ऋणी और लेनदार के बीच ऐसे िकसी पारस्पिरक 

जमा, पारस्पिरक ऋण या अन्य पारस्पिरक ᳞वहार(लेनदेन) के 
ब्यौरे, िजन्हᱶ दावे के ᮧित समायोिजत िकया जा सकता ह ै

 

8.  क. धािरत िकसी ᮧितभूित, ᮧितभूित के मूल्य और उसकी 
तारीख, या 
ख. उस माल या संपिᱫ की बाबत, िजसका दावे मᱶ िनदᱷश िकया 
गया ह,ै ᮧितधारण हक ᳞वस्था के ब्यौरे  

 

9. उस बᱹक खाते के ब्यौरे, िजसमᱶ िकसी समाधान योजना के 
अनुसरण मᱶ दावे की रकम या उसका कोई भाग अंतिरत िकया 
जा सकता ह ै 

 

10.  दावे के साथ संलᲨ उन दस्तावेज़ᲂ की सूची, िजनसे लेनदार को 
दये दावे का अिस्तत्व और उसकी तुि᳥ न होना सािबत हो सके 

 

लेनदार या उसकी ओर से कायर् करने के िलए ᮧािधकृत िकसी ᳞िᲦ के हस्ताक्षर 
(यिद यह लेनदार की ओर से ᮧस्तुत/हस्ताक्षिरत िकया जा रहा ह ैतो कृपया ᮧािधकार-पᮢ संलᲨ करᱶ) 
नाम स्प᳥ अक्षरᲂ मᱶ 
लेनदार के साथ िस्थित या संबंध  
हस्ताक्षर करने वाले ᳞िᲦ के पता 

* पैन, पासपोटर्, आधार या भारतीय िनवार्चन आयोग ᳇ारा जारी पहचान काडर् 

 

शपथपᮢ 

मᱹ, .............. (अिभसाक्षी का नाम),  वतर्मान िनवासी................ (पता अंतःस्थािपत करᱶ), सत्यिन᳧ा से यह ᮧितज्ञान और 
कथन करता हू ंिक:  

1. ...................(कारपोरेट ऋणी का नाम) कारपोरेट ऋणी, िदवाला ᮧिᮓया ᮧारंभ होने की तारीख को, जो 
िक.................20..  ह,ै ........... रुपए (दावे की रकम अंतःस्थािपत करᱶ) के िलए न्यायोिचत और सही रूप मᱶ मेरा 
ऋणी था । 

2. मैने अपने दावे की बाबत नीचे िविन᳸दर᳥् दस्तावेज़ᲂ का अवलंब िलया है : 

[कृपया दावे के सा᭯य के रूप मᱶ अवलंब िलए गए दस्तावेज़ᲂ की सूची दᱶ] 
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3. उᲦ दस्तावेज़ मेरे सवᲃᱫम ज्ञान, जानकारी और िव᳡ास के अनुसार सही, िविधमान्य और असली ह ᱹ।  

4. उᲦ दावे बाबत न तो मैने और न ही मेरे आदशे ᳇ारा िकसी ᳞िᲦ ने मेरी जानकारी या िव᳡ास के अनुसार मेरे ᮧयोग 
के िलए, िन᳜िलिखत के िसवाय (यिद कोई ह)ै िकसी रीित मᱶ तुि᳥ या ᮧितभूित ᮧा᳙ की थी:  

[कृपया ऐसे िकसी पारस्पिरक जमा, पारस्पिरक ऋण या अन्य पारस्पिरक ᳞वहार(लेनदेन) के ब्यौरे दᱶ, िजन्हᱶ दावे के 
ᮧित समायोिजत िकया जा सकता ह ै]  

.................................20..   को.......................... पर (स्थान अंतःस्थािपत करᱶ) मेरे समक्ष सत्यिन᳧ा से ᮧितज्ञान 
िकया गया ।  

 
नोटरी/शपथ आयुᲦ 

अिभसाक्षी के हस्ताक्षर 

सत्यापन 

मᱹ, उपरोᲦ अिभसाक्षी, एत᳏ारा सत्यािपत और ᮧितज्ञान करता हू ंिक इस शपथपᮢ के पैरा.... से पैरा.... की अंतवर्स्तुएं मेरी 
जानकारी और िव᳡ास के अनुसार सत्य और सही ह ᱹऔर इसमᱶ िकसी ताित्वक तथ्य को िछपाया नहᱭ गया ह ै। 

 

.................... पर.......................201.. को सत्यािपत  

अिभसाक्षी के हस्ताक्षर” . 

डॉ. एम. एस. साहू, अध्यक्ष 

[िवज्ञापन III/4/असा./189/17] 

भारतीय िदवाला और शोधन अक्षमता बोडर् 

िटप्पण : भारतीय िदवाला और शोधन अक्षमता बोडर् (कारपोरेट ᳞िᲦयᲂ के िलए फास्ट ᮝैक  िदवाला समाधान ᮧिᮓया) 
िविनयम, 2017, भारत के राजपᮢ, असाधारण, मᱶ अिधसूचना सं. आई.बी.बी.आई./2016-17/जी.एन./आर.ई.जी.012, 
तारीख 14 जून, 2017 ᳇ारा ᮧकािशत िकए गए थे ।  

 
NOTIFICATION 

New Delhi, the 16th August, 2017 

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA (FAST TRACK INSOLVENCY RESOLUTION 
PROCESS FOR CORPORATE PERSONS) (AMENDMENT) REGULATIONS, 2017 

No. IBBI/2017-18/GN/REG014.—In exercise of the powers conferred by clause (t) of sub-section (1) of 
section 196 read with section 240 of the Insolvency and Bankruptcy, Code, 2016, the Insolvency and Bankruptcy Board 
of India hereby makes the following regulations to amend the Insolvency and Bankruptcy Board of India (Fast Track 
Insolvency Resolution Process for Corporate Persons) Regulations, 2017, namely:—  

1. These regulations may be called the Insolvency and Bankruptcy Board of India (Fast Track Insolvency Resolution 
Process for Corporate Persons) (Amendment) Regulations, 2017. 

2. They shall come into force on the date of their publication in the Official Gazette. 

3.  In the Insolvency and Bankruptcy Board of India (Fast Track Insolvency Resolution Process for Corporate Persons) 
Regulations, 2017 (hereinafter referred to as the principal regulations), after regulation 9, the following regulation shall 
be inserted, namely:— 
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“ 9A.Claims by other creditors.  
(1) A person claiming to be a creditor, other than those covered under regulations 7, 8, or 9, shall submit proof of 

its claim to the interim resolution professional or resolution professional in person, by post or by electronic 
means in Form F of the Schedule.  

(2) The existence of the claim of the creditor referred to in sub-section (1) may be proved on the basis of — 
             (a)  the records available in an information utility, if any, or  

 (b)  other relevant documents sufficient to establish the claim, including any or all of the  following:— 
(i) documentary evidence demanding satisfaction of the claim; 
(ii) bank statements of the creditor showing non-satisfaction of claim;  
(iii) an order of court or tribunal that has adjudicated upon non-satisfaction of claim, if any.” 

4. In the principal regulations, in the schedule, in Form A, for paragraph starting with the words “The financial 
creditors” and ending with the words “electronic means”, the following paragraph shall be substituted, namely:- 
“The financial creditors shall submit their proof of claims by electronic means only. All other creditors may submit the 
proof of claims in person, by post or by electronic means.” 
5. In the principal regulations, in the Schedule, after Form E, the following new Form F shall be inserted, namely:—  

 “FORM F 
PROOF OF CLAIM BY CREDITORS (OTHER THAN FINANCIAL CREDITORS AND OPERATIONAL CREDITORS) 

[Under Regulation 9A of the Insolvency and Bankruptcy Board of India (Fast Track Insolvency Resolution Process for 
Corporate Persons) Regulations, 2017] 

                                                                                    
 Date ………..                        

To 
The Interim Resolution Professional / Resolution Professional 
[Name of the Insolvency Resolution Professional / Resolution Professional] 
[Address as set out in public announcement] 
From  
[Name and address of the creditor]  
Subject: Submission of proof of claim. 
Madam / Sir,  
I, [Name of the creditor], hereby submit the following proof of claim in respect of the corporate insolvency resolution 
process in the case of [name of corporate debtor]. The details of the same are set out below:  

PARTICULARS 

1. Name of the creditor  
2. Identification number of the creditor 

(If an incorporated body corporate, provide identification 
number and proof of incorporation. If a partnership or 
individual, provide identification* record of all partners or the 
individuals) 

 

3.  Address and email address of the creditor for correspondence   
 

4. Description of the claim (Including the amount of the claim 
as at the insolvency commencement date) 

 

5.  Details of documents by reference to which claim can be 
substantiated 

 

6.  Details of how and when the claim arose  
7.  Details of any mutual credit, mutual debts, or other mutual 

dealings between the corporate debtor and the creditor which 
may be set-off against the claim 

 

8.  Details of: 
a. any security held, the value of security and its date, or 
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b. retention title arrangement in respect of goods or properties 
to which the claim refers 

9. Details of bank account to which the amount of the claim or 
any part thereof can be transferred pursuant to a resolution 
plan 

 

10.  List of documents attached to this claim in order to prove the 
existence and non-satisfaction of claim due to the creditor  

 

Signature of the creditor or any person authorised to act on his behalf 
(Please enclose the authority if this is being submitted signed on behalf of the creditor) 
Name in BLOCK LETTERS 
Position with or in relation to the creditor  
Address of the person signing 
 
* PAN, Passport, AADHAAR or the identity card issued by the Election Commission of India. 

AFFIDAVIT 

I, [name of deponent], currently residing at [insert address], do solemnly affirm and state as follows:  

1. [Name of corporate debtor], the corporate debtor was, at the insolvency commencement date, being the 
__________ day of __________ 20__, justly and truly indebted to me for the claim, the value of which 
amounts to Rupees. [insert amount of claim] 

2. In respect of my claim, I have relied on the documents specified below:   

[Please list the documents relied on as evidence of claim] 

3. The said documents are true, valid and genuine to the best of my knowledge, information and belief.  

4. In respect of the claim, I have not nor has any person, by my order, to my knowledge or belief, for my use, had 
or received any manner of satisfaction or security whatsoever, save and except the following (if any):  

[Please state details of any mutual credit, mutual debts, or other mutual dealings between the corporate debtor and 
the creditor which may be set-off against the claim.]  

Solemnly, affirmed at [insert place] on _________________ day, the __________day of__________ 20_____ . 

Before me, 

Notary / Oath Commissioner  

Deponent's signature  

VERIFICATION 

I, the Deponent hereinabove, do hereby verify and affirm that the contents of paragraph ___ to __of this affidavit are 
true and correct to my knowledge and belief and no material facts have been concealed therefrom.  

Verified at ______ on this _____ day of ____ 201__ . 

                                                                     Deponent's signature” . 

Dr. M. S. SAHOO, Chairperson 

[ADVT.-III/4/Exty./189/17] 

Insolvency and Bankruptcy Board of India 

Note : The Insolvency and Bankruptcy Board of India (Fast Track Insolvency Resolution Process for Corporate 
Persons) Regulations, 2017 were published in the Gazette of India Extraordinary vide notification No.  IBBI/2016-
17/GN/REG012 on 14th June, 2017.   
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